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25(1) of the Protection of Human Rights Act, 1993 (10 of 1994) and the Protection of 

Human Rights (Amendment) Act 2006 (43 of 2006), the Governor of Bihar, is pleased to 

appoint Shri Mandhata Singh, Member, Bihar Human Rights Commissio

Chairperson of State Human Rights Commission until the appointment of a new 

Chairperson.   
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HOME DEPARTMENT 

—————— 

NOTIFICATION 

The 25
th

 January 2017  

49/2016-670—In exercise of the powers conferred by section 

25(1) of the Protection of Human Rights Act, 1993 (10 of 1994) and the Protection of 

Human Rights (Amendment) Act 2006 (43 of 2006), the Governor of Bihar, is pleased to 

appoint Shri Mandhata Singh, Member, Bihar Human Rights Commission, Patna to act as 

Chairperson of State Human Rights Commission until the appointment of a new 

 By Order of the Governor

CHANDRASEKHAR SINGH,

Additional Secretary
———— 
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conferred by section 

25(1) of the Protection of Human Rights Act, 1993 (10 of 1994) and the Protection of 

Human Rights (Amendment) Act 2006 (43 of 2006), the Governor of Bihar, is pleased to 

n, Patna to act as 

Chairperson of State Human Rights Commission until the appointment of a new 

By Order of the Governor, 

CHANDRASEKHAR SINGH, 

Additional Secretary. 


